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houging in ONGC both at Bombay

¢ and at Dehra Dun. Other gocial
welfare activities and their wages are
olso taken care of.

Ag far as Gaubati is concerned,
whatever may haye been the position
in the past, on the 19th, in spite of
your repeated requests, the Gauhati
Refinery could not work while the

¢ gther refineries were working., How-
ever, that is not the matier of con-
tention, but if the unjon has to he
recognised, it has to be recognised
by the State Government becaus®
they will go into the membership
of the union. Then wWe have no
objection. '

f MR CHAIRMAN: The
is:

guestion

“That the Bill be passed.”
fpe motion was adopted.

MR. CHAIRMAN: The House will
new take up the next item.

1722 hrs.
CINE-WORKERS AND CINEMA
THEATRE WCRKERS (REGULA-

TION OF EMPLOYMENT) BILL

THE MINISTER OF [INFORMA-

TION AND BROADCASTING (SHRI
-~ VASANT SATHE): Sir, I move®*:

“That the Bill to provide for the

¢ regulation of the conditions of em-

ployment of certain  cine-workers
ang cinema theatre workers and
for matters connected therewith,

be taken into consideration®

Sir, while moving this Bil], 1 would
like to say that this House has
already passed two RBills, namely.
“The Cine Workers Welfare Cess

“ Bill, 1981”7 and “The Cine Workers
Welfare Fund Bill, 1881 “during the
last Session. We are in the process
.ol formulating yules for the imple-
mentatnon of these Acts. These

"ete,, Bill

Acts are intended to meet the welfare
needs of low.paid Indigent cine
workers in the production sector
through a Welfare Fund, The prée-
sent Bill is a more comprehensive:
Bill. You will recollect that last
time the Members had expressed’
themselves that 8 more comprehen-
sive Jegislation to protect the em-
polyees workin in the cineme
industry should be brought forward
and 1 had promised that T would 4o
so, and I 2m doing jt in this Session
through this Bill.

The present Bill, though agaiw
aimed at the welfare of cinema
workers i wider in scope in that it
provides for the regulation of the
conditions of employment of certain
categories of cine workers and cinema
theatre workers and inter alia extend
them the henefit of Provident Fund
ete.

As I had earlier mentioned while
moving for consideration of (he
Cine Wortkers Welfare Cess Bill, 1981,
and the Cine Workery Welfare Fund
Bil), 1881, the number of people
employed in the Film Industry is
estimated to be of the order of about
3.5 lakhs out of which nearly 60 per
cent of the workers are employed in
the exhibition sector and the rest in
the production and distribution
sectors. With the help of these three
Bills, we hope to bring a large section

. of low-paid workers employed in the

production and exhibition sector of
the film industry within the ambit of
the welfare measures envisaged by
the Government.

The present bill will cover people
engaged for production of Teature
films whose monthly wages in con-
nection with the engagement in &
given feature film is Rs. 1000/~ er
ess, exciusive of allowences or facili-
tiea, or in case of lump-sum payment,
whose remuneration does not exceed
-Re. 5.000/- for one film. This Bill,
« s in the case of other two bills which

*Moved with the recommendation of the President. -
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have been passed by ¢his House, aims
at the welfare of essentially low-paid
cinemz workers. the objective is
improve the working conditions of
Jow-paid emplovees in the Film In-
dustry since iy is these workerg who
are in dire need of legal protection
for ensuring better working condi-
tions.

As the House is perhaps aware, the
studio system in production of films
hag now aimost become obsolete,
There are hardly any studios now
which keep g large complement of
artists, technicians and workers on
their regular pay roll. The predo-
minant  systeq now is to employs
peopie on a film to film basis. Quite
often no definite agreements for sueh
employment are exécuted. The Gov-
ernment, therefore, feels that the first
step lowards improving the employ-
ment conditions of cine workers in
the production sector iz to enforce a
system of written agreements. In
case the cine workers are engaged
through a contractor, the agreement
will provide a specific condition that
in the event of the contractor failing
{0 discharge his obligations under
the agreement towards the workers,
the producer of the film will be liable
to discharge such obligations. The
Bill provides that such agreements
will be in the prescribed form &nd
will he registereq wilh the competent
authority.

The Bil] inter alin provides far the
appeintment of Conciliation Officer,
“for holding conciliation proceedings
where any dispute between the cine-
maworkers ana the poducers exits or
is apprehénded. We bope that most of
the disputes will be settled through
-eonrciliation. If the dispute cannot bhe
vettled by the Conciliation Officer he
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will repot the matter fo the
Central Government and then the
Centra! Government is empowered

‘%0 refey this Hispute foir atthudieation
to single member “Cine Workers
“Tribunais”, to be constituted under
the law. The awards of the Tribunal
will be flnal subject to rewision by
the High Court.

1o~
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The procedure for setting the dis-
putes is similar to the proyisions in
the Industrial Disputes Act, 1847,
The Bill proposes pensliies only in
cases, where the producer of a feature
film fails to register the agreement
enter into with the workers or
when he takes work from workers
without executing an agreement. Ar,
you might have noticed, we propose
to extend the Employees Provident
Funds and Miscellaneous Provisions
Act, 1952 to such Cine workers who
have completed asignments in not
less than five feature films with ene
or more producers,

We feel that the feature of ad lLoc
employment which is predominantly
in the vroduction sector is not appli-
cable to workers in the exhibition
sector. Most of theatre  workers
are regular employees. These em-
ployees are not, generally provided
with such facilities as gratuity and
provide provident fund. We, there-
fore, feel that it would be sufficient
to provide the applications of the
provisions of the Payment of Gra‘tuity
Act, 1972 and the Employees Provi-
dent Funds and Miscellaneous FPre-
visiong Act, 1952 to the employees
or cinema theatres with a slight mo-
dification to the effect that these Acis
will apply to ¢inema theaires where
five or more persons are employed.

I have no doubt that the hon. Mem-
bers will welcome this initiative
taken by the Govemment to protect.
the interests of low-paid artists and
technicians engaged in the produe-.
tion of feature films and employees
of cinema theatres jn their relatien-
ship with their employees with re-
garq to terms and conditions of em-
ployment payment of wageg and pro-
visions of other amenities. 1 look
forward to the views and suggestiohs
of the hon. Members oy this provi-
sion which has been a long pending
need of jhis industry,

MR. CHATRMAN: Motion moved:

48

- “That the Bill to provide for the

regulation of conditions of employ- ,
ment of certain Cine-workers and
cinema theatre workers and for*
matéers connected therewith, Be

taken into consideration?”.

*
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SHR] AJIT. BAG (Serampore):
Mr., Chairman Sir, I rise to speak on
the Cing Workers and C(inema
Theatre Workers (Regulation of Em-
ployment) Bill introdiiced by Shn
Vasant Sathe, hon. Minister for In-
formation &, d Broadcasting.

The hon. Minister has at long last
brought before ghis House a legisia-
tion which proposes to pring the cine
workers and cinema theatre workers
under the purview »f the industrial
Disputes Aect. The hon. members
will perhaps be gracious enough te
remwember that on 1st September,
1881, when 1 rose to gpeak on the
Cine Workers Welfere Cess Bil] and
the Cine Workers Welfare Fund Bil,
I urged upon the hon. Milnister to
declare Cinematograph as an indus-
iry go that the service conditions of
the cine-workers might pe covered
by the Industrial Disputa; Act.

But there are big loopholes in shis
Bill. The hon. Minister has not
straight-away declared Cinemato~
graph as an industry. He has sought
to cover the service conditions of the
cine workers and cinema theatre
workers by the Industrial Disputes
Act in a round-about way. 'The
position is not clear to us, Does the
hon. Minister intend to give Cine-
matograph the status of an industry
by means of this legislation? 1 re-
quest bim fo make the point clear
before the house,

Sir, one point that I like tp men-
tion in this econnection is that ibere
is nothing in the Bill 10 safeguard
the service of the workers connected
with {ha production of the experi-
mental films, films dealing with moral
teaching even in Hindi, not tp speak
of those in regional languages. The
majority of the producers are distri-
butors and they are mostly black-
money sharks. Out of their unend-
ing lust for money, they only care
for the sex and violence-oriented
filmg which are box-office hits. So,
the good films in Hingl and speci-

etc,, Bill

ally those in regional 1ama¢e‘;
have to wait for months together
to be released, Some of them do
not even see the light at all. Thus
cinema which is s very strong
weapon for forming public opinion
is rapaciously used by the money-
sharks to deprive the moral stand-
ard of the nation. What could be
used meaningfully in building a
national character is being allowed
by the Governmnt to be blatantly.
used by the big business houses to
enjoy loots at the cost of the morals
of the younger generation. Films
in regiona] languages are not g ven
proper protection. The Governa.ent
of West Bengal, I may mention, has
passed & Bill making it compulsory
for every cinema theatre o show
filmg in the regional languge for at-
least 13 weeks a year, It Mas been
kept in the cold-storage fo1 months
aepriving it of the assent of the
President. Hoyw can then the inte-
rest of the poor cine-workers con-
nectea with these films Yy safe-guar-
ded?

Sir, there are serious laggings in
the Bill. it has not said anything
about the pay-structure a the
workers connected with s very
vital industry. Nowhere in the Bill,
has it been said that the employees
will have to pay D.A. other allow~
aneeg such 4s medicsl alowance,
house rent allowance, gvertime and
special professional allowances and
amenities like Provident Fund, pen-
sion and gratuity. The poor workers
have been ler completely at the
mercy of the employer in the ab-
sence of a legislation in thig respect.

Angd above all, the cases of the
employees in Exhibition and Distrl-
bution Section, Contracted Imspectors
and Representalives have besn left
out. . N

- -0, 4k N

In view of all thai I have already
s2id, I like to place the following
before the House through you in the

-
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form ot suggestions to be accepted
by the ¥on, Mimaler:—

(1) Cinematograph is tp be decla-
red an induslry with the meaning
of the Industria; Dispuies Act.

(2) Thig legislation shomly come
into force =imultaneously all over
.Indir gy soon as jt ig passed.

{3) Respective State Governments
showld be consulted while appointing
Conciliation Officers ang Tribunals
in different areas.

(4) It should include under its
purview all the workers connecied
with cinematograph industry, not
only those connected with production.

(5} The different terms ‘employer,
‘worker', ‘establishment’, ‘free lance
artist’, ‘producer® casual worker etc.
should be properly defined.

(8) The Information and Cultural
Affairs Department should be the
Administrative Authorily of the pro-
posed Act and rule-making powers
should vest with this Department.

(7) A need-based minimum wage
structure for all the employees of
the three seclors should be prescri-
bed and introduced.

(8) Principles for reasonable and
proper categorisation of all types of
workmen should be determiped in
consultation with the representatives
'ot' unians.

(8) There should be provision for
registration of establishment with
the Administrative Department for
carrying .oui Produetion and Distri-
bution of films, Exhibition being
governed under licensing laws.

(10) Apprenticeship gscheme should
be introduced to ensure proper train-
ing of workmen and employees and
provision should be there to  abserb
trainees. ‘Training facilitieq shoulg be

NOVEMBER 23, 1581
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provided either in existing institu-
tiong or new once set up. ’

. (11) Suitab}- vrovisions shoulg be
incorpu.ated tg fake over the
management of sick and ailing units
and units which have remained closed
due {o indefinite lock-out, closure and
strike. Failure to comply with legal
requirements particularly payment of
minirmnum and gross mismanagement
of the Unit, should sttrect penal mea~
sures.

(12) Issue of licence Ly the Indor.
mation and Cultura] Aflairs Depart-
ment for starting, econtinuing and
renewing work in any of the mectors
should i~ contingent on proper im.
plementation of its prineciples of Pay-
ment ¢f Mmimum Wages Act  and
other regulatory provisions. 2 per ceni
of the budget of Producers and Distri-
butors will have tp he deposited with
the authority to guard againt viola-
tion eof provisions in any Act.

(13) As general guidance for the
proposed legislation, I feel that:—

{a) The term ‘wages’ should be
defined as in the Payment of Wages
Act.

(b) In the matter of retremch-
ment, the provisions of Industrial
Disputes Aci should be applied.

(c) Ag regards penalty of viola-
tion, the provision of the Factories
Act should be operative.

(d) The scale of graiuity should

be on the lines Iaid down in the
Working Journalists Act.

(14) Ag regards working condi-
tions: .

{a)} Show Heuses ghould pe cover-
ed by the Shops angd Establishments
Act and proper hygenic condilions
of work should be ensured,

. e
In respect of gratuity under the
Payment of Gratuity {b)- Aet, 1872,
the scheme of gratuity is sdmissible
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to employees when their number ex-
ceeds ten. In the case of show-
houses, thiz number should be five
or more.

. (e) The provision of minimum
wages should be applicable in gll cases
ang its administration ip respect of
film industry should be entrusted to
the State Government. Working
hours, gvertime, etc., shoulgd be deter-
mined in termg of this Act,

(d) Service conditions, nature of
employment of artistes, writérs, musi-
cians, singers; dancerg and technicians,
whether skilled, . unskilled, manual,
superviaory, or 1echnica1 whose mon-
thly wage in a film ig Rs. 1000 or Yess
excluswe of allowances or facilities of.
if on a lumpsum basis, the smount
does.not exceed Rs, 5000 for one film,
should be covered by prwident fund
prov:smns

(e) Employ'ees of all categories
shoulg be eovered by the group ‘in-
surance scheme.

(f) Regularity of payment of wases
has to be ensured. Casual leave, festi.
val holiday, medical leave, efc., should
be prescribed suitably. Casual wurkers
should be given monetary compensa-
tion in lieu of leave.

.{g) The E.S.I. scheme should cover
al} the employecs.

(h) Dearnesg allowance shonulg be
linked with the cost of living index.

(i) Minimum bonus has to be fixed
at 8.33 per cent and there should be
ng ceiling gn quantum of bonus.

(j) Accident injury compensation
should be paid

(k) Canteen facilities at subsidised
rates should be arranged.

(1) Recreational and library facili-
ties should he provided by the mana-
gement,

(m) Night allowance hag to be paid
for night shiff workers.

(n) Hpuse rent has tg be given af
the rate of 10 per cent of salary/wage.

etc., Bil

(o) Free.lance techpicians and wor-
kerg should be engaged on written
contract. = -

(p! Recognised union office should
be .provided by the management.

(15} guitable standirig rules should
be formulated in terms of the opera.
tive provisiong of the different Acts
to lay down working hours, number
of workmen in the Exhibition sector,
number of holidays, weekly =Test
period, categorisation of show-houses
on the basis of amenities, number of
seats, relayation in the present pro-
visions of renewal in operative licence
every year.

.I hope the hon, Minister wﬂl accept
my suggestions. With these words,
I lend conditional support to this Bill.

st wouT |raYy . (dT9a) T
gwmfa wglan, oad agor ¥ e S B
gaar & § fF awat aww A feew
9T 7 91 gU 04 | N I &
AT AW AT A 9 i iy A WA
TgT TX 41, ITF AT F) T A
FEH ARFTA aff N afew @
7l fardi & afesy & @=t faw o
wfaeq faws ) atg @ gur 41 Fgi
ATEA I F T, ITH a7 vy A
g, gaFT gt fre 9w ag
A1 #r 3R femmr o /) fameq %

¢ Mt # frag 1 aa o A
farer e & 978 97 ) goam 1 Wk
qa & 7% ara & i 97 & ford @ g
farsr) mfgzrmmmmﬁa%
L sd S I

mﬁrsﬁ aamatm
JEW & T gU 4 AE FAOwIT gr.ar
qEAst faam # @ 33 7w gl
g7 ad B RS mEr @ D Ak
RN 97 7 A g AT & I ¥ R IR
e, . EHgEw favgee o wifz §
fad @ aE R, .
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fear & o1 agdr FR ww ¥ FE wma
a1 |

*SHRT ERA MOHAN (Coimba-
tore}: Mr. Chairman, Sir, on behalf
of Dravida Munnetra Kazhagam, T
extend my whole-hearted support to
Cine-workers and Cinema Theafre
Workers (Regulation of Employment)
Bill that hag been introduced by Shri
Vasant Sathe, our hon, Minister of
Information angd Broadeasting. This
Bill in fact has to be commended by
the entire House because for the first
time, after 34 years of Independence,
a Bill designed to do good to the
cinema workers ang cinemp theatre

™ aadd
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workers has been introduced. India
ovcupies the top place in the world
in the matter of flm production and
naturally the number of workers is
the largest. I need not elaborate the
myriad problems being faced by such

a large number of workers in this
b:g industry. When Dravida Munnetra
'Kazhagam wag in power in ~ Tamil
Nadu, within the powers of the State
the DMK Government brought out
many welfare measures for the cine
workers and cinema theatre workers.

Through Entertainment Tax the
States are able to earn substantial
sums, running into crores of rupees
annually. The Centre gets crores of
rupeeg in the form of excise duty on
raw films. Yet, so far neither the
State Governments nor the Centre
have given thought to the problems of
workerg in thig industry. One begins
to doubt whether the blackmarketeers
controlling the film industry. were
holding their big stick in ihis matter
ang the Government could not get
out of their oppressive influence, -

Qur hon. Minister, Shri Vasant
Sathe, is neither a cinema actor mor
a cinema producer. Yet he nas un-
derstood the problems of workers in
thig fleld and hag brought this Bill
But in Tamil Nadu the Chief Minister
was a cinema actor and also g cinema
producer. Yet he ig impervious to the
needs of cine workers. The reason
is not difficult to understand. Through
the Voluntary Disclosure scheme he
made good the black money of Rs. 79
lakhs, In other words he Ig the
fountain-head of corruption and the
source of all black money. How can
you expect him to think of dulhg good
{0 cine workers and cinema theatire
workers? The Central Government
has done the correct thing ln this
matter.’ :

. ' The Theatre owners also do¢ not
evince_any interest in the welfare of
their workers. - They do not have
regular jobs nor. fixed income, There
is np gratuity and no vension. There
is also no Provident Fund for them.

ete., Bili

Naturally they are sll walloying in
poverty. 1 am gure that thig Bill will
uplift them from the mire of misery.

The hon. Minister has mentioned in
this Bill that the producer will pre-
pare an agreement op the prescribed
from when he employs a worker and
he will lodge it with the Central La-
bour Commissioner. From what I
know, the producer does not eroploy

any  worker, He engages the
actor, the director, the music
director, the cameraman ete.
For other ©processes he  util-

ses the services of workers employed
by the Studio where he takes up one
Floor or twg ¥loors for producing the
Film. T would like the hon. Minister
to clarify this point. How doeg he
expect the producer to prepare such
an agreement before he employs a
worker?

The hon. Minister has also not ¢lari-
fled in this Bill whether theatre wor.
kers are also brought under the um-
brage of this-Bill. There is no direct
reference to the cinematheatrs wor-
kers in this Bil] except in regard to
payment of gratuity, pension, provi-
dent fund etc. I welcome the exten-
sion gf Industrial Disputes Act in the
matter of disputes of cine workers.
In other words, the Government have
recognised cinema field as an indus-
try.

* There are thousands of workers in
the touring cinemas and semi-theatres
in the rural areas. I want to know
whether this law will go to their res-
cue also. T demand with all the force
at my command that 1Zis law will be
extended to the thousands of workers
working in ' thousands ' of touring
cinemas and semi-theaters in the yural
areag of the country,

The hon. Minister hag referred to
the constitution of one-man Trbunal.
I wonder whether this one-man Tri-
bunal will resolve the tangles that
were not unravelled by the State

Governments. Since thig is 5 salutory

provision, I suggest that thls Tribunal
should be headed by & man who Is
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full, scquainted with the problems
of cine workers and cinema-itheater
workaers ang in fact he should be a
man from among them.

. Before I conclude T would point
out that the avocation of cine warkers
ig acecident-prone. There should he a
comprehensive scheme of insurance
for all fhe cine workers so ibal their
dependenis are not made to become
the wictims of starvation,

On behalf of all the cine-workers
amd cinemra-theatre workers, I extend
my grateful support tg thiz wholesome
lepiglative efforts which wotld ensure
the welfare of all cine-workers and
cinema-theatre  workers, and I
eonclude my speech.
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Mr. Chairman: Hon. Member may
continue tomorrow.

18 hrs,

The Lok Sabhg then adjourned till
Eleven of the Clock on Tuesday,
November 24, 1981/Agrehayanz 3,
1903 (Saka).



